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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI RENCH.

Original Application No. 66 of 2003,

Date of Order : This the 7th Day of April, 2004.

The Hon'ble Shri X.V.Prahladan, Administrative Member.

Sri Kameswar Kardong (146) and 8 others.

All the applicants are Casual Labourers
under Telecom Department,Guwahati Circle.

[l

.+.s.Applicants

By Advocate Sri N.Borah.
- Versus -

Union of India & four others. . « sRespondents

By Sri A.K.Choudhuri, Addl.C.G.S.C.

ORDE R (ORAL)

K.V.PRAHLADAN, MEMBER(A)

Heard Sri N.Borah, learned counsel for the applicants

énd Sri A.K'Choudhuri, 1learned Addl.C.G.S.C for the
respondents.

It 1is submitted at the Bar that‘ vide letter
No0.269-94/98-STN-I1I/Pers.IV (Vol.III)/AS dated 24.09.2003
all the applicants have been granted temporary status and
regularisation with all consequential benefits. Hence fhis
O.A. has become infructuous and accordingly the same is

disposed of as infructuous.

| \CDQ;E}wuxdgﬂ—JJ‘L“

(_X.V.PRAHLADAN
ADMINISTRATIVE MEMBER



- IN THE CENTRAL ADMINISTRATIVE TRTBUNAL, GUWAHATI BFNCH

l '0.A.No. 66/2003

List of dates and synopsis:- :
' Kameswar Kardong & Other

Jl;a(f'vw Bonad

Versus

Union of India & Others

LD

,;1.1.1990 Applicant engaged as casual lahourer for a night
guard and fresh cum Waterman under Divisional

Engineer, Guwahati Circle.

30.9.1997 They are retrenched from their service w.e.f.30.9
9.1997.

29.5.1998 Hon'ble Tribunal pass an Interim order "Applicant
: shall not be removed from their service.

16.10.1998 The Government of India, Deptt. of
Telecommunication, Assam Circle, issued a lette

directed to implement the Hon'ble Tribunal order
dated 29.5.1998.

10.11.1998 The Divisional Engineer, CTO, Guwahati the
applicant have been as casual labourer after the
recommendation of 1legal advisor (DOT) letter
dated 9.10.1998.

29.6.2001 The Divisonal Engineer (Admn) Telecom, KXamrup
Telecom District was issued disengaging the

applicant as casual labourer, propectively w.e.f.
31.7.2001.

0.A.N0.273/2001  The applicaﬁt approached the Hon'ble
| Tribunal by way of filing Original Application.
7.3.2002 0.A.273/2001 was finally disposed of by the

Hon'ble Tribunal and Hon'ble Tribunal allowed the

-~ application.
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BEFORE THE CE
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BETWEEN
Sri Kameswar Kardong & others.
| . ...Applicants.
- Versps -
The Union of India and others.
...Respondents.
~ INDEX
S1.NO. Particulars Page No.
1. Application 1-14
2. Verification 15
3. Annexpre — A V6 9
4. Notice

(NIRAN BARAH)
Signature of the Advocate.

For nse in the Tribunals’ Office.

Date of filling: £, .L.0%
Registration No.: (;g/’g

Signature.
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. DISTRICT:KAMRUP
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
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GUWAHATI BENCH: GUWAHATI.

“
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( NIRAN BARAY

0.4 No. (012003

|
IN THE MATTER OF: -
|

1. Sri Kameswar Kardong (146).
$/0 - Rupeswar Kard‘ong.
R/wll.- Birubat‘i.
P.O.- Goﬁinath Nagar, P.8.- Paltan Bazar,

Guwahati-16.

2h8 Wocgw &Ka}d@a\

2. Sri Dhaniram Deka (147).
§/0 - Nitupan Deka.
R/vill.- Shapawia.
P.0.- Rangia, P.S.- Rangia, Dist.- Kamrup,
Agsam.
3. Sri Kushal Medhi (148).
8/0- Madhab Medhi.
R/vill.- Bamundi.
’P.O.- Bamundi, P.S.- Sualdushi, Dist.-
Kamrup, Assam.
4. Sri Subash Barman (149).
$/0- Suren Barman.
R/vill.. Tengabari.
P.0.- Salmara, P.S.- Belsar, Dist.- Nalbari,
Assam.

5. Sri Rabin Chandra Bora (150).

Contd..
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5/0- Kalaram Boro.

R/Viil.—Silakoroibari |
P.O«.~Changasari, PeSes = Kamaﬂpur. Kamrup,
Assam. _

6. Sonto Chakraberty, ( 151)!

8/0 Late Sukumar Chakrabort§g
vill. - Lalganesh o
P.0s Lalganesh. Kamrup.1&asaw.
Te 3w Wirajan Marakar, ( 482)
| 870 keilweh Mebdakar, S
wiil.: Khedoxdedhd, -
Rs®. Gerush,

Bast. Kamxup, Assan. |
Bo Sri Champak Talukdar, ( 1L4

)
8/0 Us.N. Talukdar, i
Vill. New Liewpara,

PO, Lowhankutha, PeSe Mukalmuwa ,
Dist. Nalbari, Assame. | |

8. Sri Kulen Das, ( 155) {'
8.0. Rajendra Das, ' |
Vill. Hazu Panpara, P.O. Haz’o.
Dist. Kamrup Assam.

89. Sri Khargeswar Kajita,
sfo Mitharam Kalita, '
Vill. Mahari Para,

P.0, Mahari Para, ’
PeS. GoOreswar,

- Dist. Kamrup, Assam. (156)

( Same cause of action )

o o @ &pplicants.

S }(mrnéﬁﬁkﬂk/ ;<adtakn5?/
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DETAILS OF APPLICATION:
1.

made: -

Ln

2

Ré4iH. - Silatooroibrari. g
RB.- (}h#mgsm, KR - Kawalpor, Kamtoy,
Birtam. |

...Applicants.
- _AND-
The UniLn of India, represented by the

Secretary, Department of Telecommunic-
ations, B.S.N.L., New Delhi.

The C ;airman-Cnm -Managing Director,
Bharat 133)(‘3]3!’ Nigam Limited, Sanchar
Bhawan, iNew Delhs.

The Chit}f General Manager, Assam Circle,
Teleéomi;:nnnication, Ulpbari, Guwahati-7.
The Gensxal Manager, Telecommunication,
Kamrup Ll’elecom District, Gnwahati-7.

The Divisional Engineer, Central

Telegradh Office, Guwahati-1.

...Respondents.

against which the application is

- Particplars of the order

In action of the respondents to grant temporary status to

the applicants as Casual Labours.

Contd..
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2.

Yurisdiction:- f

The applicants declafre that the subject matter of the

order against which they wants redressal is within the Jurisdiction of

the Hoo'ble Tribunal Act, 1985,

3.

Limitation:-

The applicants further declares that the application ‘ts

within the limitation period prescribed in Section 21 of the

Administrative Tribunal Act, 1985

4. FACTS OF THE CASE: -

|

4.1.

4.2.

43.

That, the applicants are? citizen of India by birth and
pérmanent residents of Kafmrup and Nalbari districts and as
such they are entitled to the rights and privileges guaranteed
by the Constitution of India and other relevant law. The

petitioners/applicants belongs to basically SC/ST community.

That, the petitioners/applicants were appointed since 01-01-90
to  indicated in the etfigagements orders as a casual
Mazdoor/labour as a nigiht Guard and Farash-cum-W/Man
under i)ivisional Engineer; Telecom Office, Guwahati Circle
for the last several years ;and received regular salaries from
the aforesaid office under Telecom Department.

That, the applicants/petitiéners states that an order on 30-09-
07 vide Memo No.STA-iSI/CD/96-97/18 issued under the
signature  of Divisionziﬁl Engineer C.T.0., Guwabhati

(respondent No.3) by whiif:h the applicants was iaformed that

¢ Contd..
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4.4.

4.3.

they are retrenched from their service w.e.f. the afternoon of

30-00-1997.

Tha.t, the applicants/pet{tioners alongwith others similar
sitnated casual flabourers of the Department of the
Telecommunications (Union) has moved this Hon'ble Tribunal
for regularisation of their services by filing 0.A. No.112/96
(All India Telecommunication Unit & Ors. ~Vs- The Union of
India & ors., Line & Staff and Group ‘D’). The Hon'ble
Tribunal had passed an inierim order dated 29-5-08 that the

members of the applicants .(Union) shall not be removed from

their services.

That, the applicants beg to state that after the receipt of the

above interim order on 16-10-98, vide Memo No.STES-

217160736 issued by the Government of India, Depaffment of

Telecommunication, Ass#m Telecom Circle, under the
signature of Deputy General Manager (Admn) interalia asked
for implementation of Hon'ble Central Administrative
Tribunal, Guwahatt interim order on O.A. No.107/98, 100/97,
142/98, 120/98, 114/98, 1?1/98, 112/98, 141/98 and 118/98.
The Chief General Manager T/F North Telecom Region and
others sought legal opinion from the Advisor, D.O.T. New
Dethi which is directed to implement the Hon'ble Tribunal
order dated 29-05-98 and the earliest fo avoid any comtempt
proceedings from the Hon'ble Tribunal.

The Legal opinion reads as follows:-

Contd..
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5

7. “The question has been raised whether these

applicants can be allowed to work as a casual labours
l

though they have been removed few works before from

\
the date of the interim orders.”

|
3.  “Technically speaking, stay order  against

* disengagement or status quo does not direct to reengage

the casual labours and in this view of the situation even
when‘ reengagemenﬂ iz not done, such action can be
defended. However,ithere is another side of the picture.
The casual labourei‘s are disengage without giving 2
notice of one montlL or pay in lieu thereof as provided
under Section 25}’F' Industrial Dispute Act, 1947 It is
assumed that these !casual labourers haQe worked more
than 240 days in a year and therefore, notice or payment
in lieu thereof is a necessity”.
f
4. “In case notice or payment in liéu thereof is absent
that the action is iklegal and the casual labours have a
right to be reinstated with back wages. If such order is
given by the Central Administrative Tribunal afterA full
hearing than DO'IE’ will be required to reengage the
persons and to pa’y money for the interim period even
though no work could be taken from the labourers.
Hence, it appears appropriate and beneficial to DOT
that these labourers may be reengaged. In case DOT
wishes to dispense with their services than proper
|
|
Contd..



4.6.

4.7.

4.8.

procedure under Section 25 F may be zdopted after

!
reengaging the casu%al labours.”

That, the applicants/petitioners respectfully states that
thereafter | by  Government order No.STA-51/CL/98-
99/LOOSE/05 dated 10-11-98 izsued by Divisional Engineer,
C.T.O., Guwahati the 12(twelve) members of the applicants

have been reengaged as a casual laboure after the

recommendation of the le$al advisor D.O.T, New Delhi, letter

No.1130/LA 98 dated 0!9~10-98 C.GM.T., Azsam Circle,
K.T.D., Guwahati No.GMT/EST-170/98.99 dated 13-11-98.
The applicants have accordingly joined in their respective
posts. It may be mentioned that each of the applicants have
completed more than 240 days work per year even prior to the
disengagement order dated 30-09-97 issued by the Divisional

Engineer C.T.O ., Guwahatfi.
|

\
That, thereafter, the petitioners/applicants has been
discharging their duties continuously and to the satisfaction of

all concern, till date in their respective post as casual labours.

That, it may further be mentibned that as per the Rules &
Norms of he Department of Telecommunizations the
petitioners are entitled t# be regularised/given Temporary
Status as casual labour as ithey have completed more than 240

days work every year after the engagement in the Department.

Contd..



4.9.

4.10.

S
That, the petitioners are surpris.&}! that an order of
retrenchment dated 29-06-2001 {’bearing No.GMT/EST-
179/8TM/00-101/152 from the Divisional Engineer (Admn)
0/0/G.M. Telecom, Kamtup Telecom District, Guwahati-7
was issued disengaging the petitioners as caspal labours,
prospectively w.e f. 31-0?;—2001, as the Depattment is “bound

to consider only the cases of such eligible casual labours for

conferment of T.8. M. against such vacancies/works.

That, it may further be mentioned that the said crders dated
26-06-2001 indicates that a scrutiny/verification Committee
was formed which has scrutinised/verified about the nd. of
days of engagement yearwise and different units of the

petitioners and others and the said committee has submitted

report to the Department to the effect that the petitioners

“could not satisfy the eligibility criteria as laid down in the
scheme for conferment of T.S.M./Regularisation”. Although
the said order does not specify the eligibility criteria it is
understood that it would mean the 240 day engagement per
year, as there is no other recognised criteria that regularised
the casual labours. However, the while discarding the
petitioners as not eligible to be regularised as casual labour,
no opportunity whatsoever was given to the petitioners to
defend -their cases that they were engage more than 240 days
per year. The finding of the Scruting Committee absolutely

illegal and arbitrary and violative of the Natural Justice.

Contd..
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4.11.

4.12.

4.13.

That, it may be further mentioned that no opportunity was
given to the petitioners to show that they were engaged more
than 240 days per year ‘03} the Scruting Committee. The
finding is one sided and violative of Rules of natural justice.
The Sruiting Committee has already taken as unilateral
deciston ignoring the fact vthat the petitioners worked more
than 240 days a year. The finding of the Scruting Committee
is absolutely illegal and arbitrary. The report also vague as it

had not spelout what is “eligibility criteria”.

That, the petitioners also respéctfully stated that while the
casual labours engage and disengage by Diyisional Engineer,
C.T.O, Guwahatt who i¢ the Disburshing Officer of the samAe
establichment, it is found that now fheir being disengage by
Divizional Engineer (Adm:i.), who is the officer of the same
status but of the different establishment, who has got to
connecting with the requirements of work or necessity of
engagement of or disengagement of casual labourers at

Divisional Engineer of C.T.0. office establishment.

That, the applicants having no other alternative approach the
Hon'ble Tribunal by way of filing an Original Application
being No.273/01 praying for the following reliefs -

i. To set aside and quash the retrenchment order dated 29-
06-01.
ii. To direct the respondents to regularise the services of

the applicants.

Contd..
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i11. To Direct the respondents to allow the applicants to
continue in their respective services.

iv.To direct the respondents to extend the benefits of
schefnes to the apiplib.ants who joined in the year of

1994 and taking into consideration the Hon'ble

Ernakulam Benc‘ judgment of the Central

Administt‘aﬁve Tribunal and to regularise their services.
Moreover, the applicants prayed for interim order of
this Hon'ble Tribunal directing the respondents to allow
, the applicants to ¢ 1ntitme in their post of casual labour
in the Telecommuﬁication Department as night Guard

and Farash-cum-w/Man 146 to 156 till the disposal of
the Original Application No.273/01.

4.14. That, the applicants respectfully state that the said application
being O.A. 273/01 was f‘inalty heard and disposed of by the

Hon'ble Tribunal on 07-03-2002, the operative portion of

which is reproduce below:-
“4. The tespondénts though in the impugned order
dated 29-06-2001 stated that the applicants could not
satisfy the eligib'llity criteria as laid down in the
Scheme but it {vas nowhere mentioned that the
applicants did not tomplete did not compiete 240 days
of service in any given year. Whatever may be the
reasons the applicants have completed 240 days of
service during all these years. It was also stated in thg

written statement that the applicants were disengaged

} ) Contd..
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from service on 30-09-1997 but they were reengaged on
18-114998 in view bf the order passed by the Tribunal
on 29-06-1998 in 0.A.112/98. The documents referred
to Annexure-A/10 sieries to the rejoinder also speaks
that the applicants r‘endered their service continuously.
In some of the c:;ses payments were made to the
applicants through p;ivate contractor on the strength of
pay order issued li»y the Accounts Officer, Central
Telegraph Office tmg the basis of a certificate given by
the Chief Superintendent, Central Telegraph Office,
Guwahati and 1n s%ﬁne cases by the Sub Divisional
Engineer and in sé&me of the cases by the Junior
Telecom Officer but pay order was passed by the

- !
Divisional Engineer

3. For all the facts and circumstances stated above,
we are of the view tﬁat the applicants are working under
the respondents a!nd accordingly respondents are
directed to consider the case of the applicants
sympathetically for ’ grant of temporary status as per
law. Before concluding Mr.A. Deb Roy, 8. C.GS.C.
submitted that the applicant No.8 - Sri Sachin Das
(153) i no longer alive and he has expired on 11.04-
2001. Mr. A.C. Bulagohain, learned counsel for the
applicants submitted' that his name was wrangly shown

in the application. He did not sign in the Vakalatnama,

so the name of the ap!plicant No.8 may be deleted.

Contd..



4.13.

4.16.

11

]
!

6. The applicationlis allowed to the extent indicated

above. There shall, however be no order as to costs.”
|

A copy of the aforesaid order dated 07-03-

i
2002 is annexed herewith and marked as

ANNEXURE - A
|

|
That, the applicants respectfully states that they duly
\,

collected a certified copy oi“' the said order dated 07-03-2002
passed by the Hon'ble Tt‘ibuﬁal and submitted the same to all
the respondents for their negessary action. However, much to
the chagrin of the applicants the respondents have not yet
taken any action on the aforesaid order dated 07-03-2002
passed by the Hon'ble Tribunal in O.A. No.2?3/01, though the

respondent authority verbally gave assurance to the applicants

to take appropriate action in the light of the order of the

Hon'ble Tribunal dated 07-03-200) passed by the Hon'ble

Tribunal for the last one yearl

That, the applicant respectfully state that when enquired, the
applicants have come to know that the respondent authority
has not taken any decision on the order dated 07-03-02 passed

by this Hon'ble Tribunal in 0.A. No.273/01 on the plea that
|

“respondents are directed ' to comsider the case of the

applicants sympathetically for grant of temporary status as

per law.” |
|

|

Contd..
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4.17. That, the applicants respectfully state that in several similar
cases the respondent authority has already given relief to

similarly situated applicants.
5.  GROUNDS OF RELIEF WITH LEGAL PROVISIONS:

5.1. For that, direction to the respondent authority for complying
with the order dated 07-03-02 passed by the Hon'ble Tribunal in

0.A. No.273/01 without any further loss of time.

5.2. For that, it i5 the settled laﬁr that for who some principles have
been laid down in Judgment extending certain set of employees, the
said benefits are required to be extended to the similarly situated
employees without requiring them to approach the Court again and
“again. The Central Government should set an example of a modei

employees by extending the said benefit to the applicants.

5.3. For that, the discrimination meted out to the members of the
applicants is not extending the benefit of the scheme and in not
treating him as per with posted einployees in violative of Article 14

and 16 of the Constitution of India.

5.4. For that, the Respondents could not have deprived of the

benefits of aforesaid scheme which has been applicatle to their

fellow employees which 13 also violative of Article 14 and 16 of the

Constitution of India.

Contd..
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6. DETAILS OF REMEDIES EXHAUSTED:

'
!

That the applicants declare Fhat they have exhausted all the

remediez available to them and |there is no alternative remedy

|
|
| - |
7. MATTERS NOT PREVlOUSLYfFILED OR PENDING IN OTHER
|
|
The applicants further declare that they moved thiz Hon'ble

available to them.

COURT:

Tribunal for regularisation of their services by filing 0.A No.273/01

|
of Kameswar Kardong & others —er- The Union of India & others).

The Hon'ble Tribunal by order directed the respondents to constder

~ the case of the applicants symp:’athetically for grant of temporary

|

status as per law. r

|

|

| .

Under the circumstances stated above, the applicants most

8 RELIEF SOUGHT FOR:

respectfully prayed that the instaht applicants be submitted, records
|

be called for and after hearing t}xe parties on the course or courses

that may be shown and on perusal the records be grant the full
|
reliefs to the applicants. :

|
|

8.1. To direct the responden*s to extend the benefits of the
|

applicants and to regularise theit’* gervices.

|

8.2. To direct the respondents’
|

in their respective services. |

to allow the applicants to continue

[
[
| Contd..
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8.3. To direct the respondents to extend the benefits of their
scheme to the applicants particularly who have joined in the year

1994 ‘taking into consideration the Hon'ble Ernakulam Bench

Judgment and to regularise their services.

t

8.4. Cost of the application.

8.5 Any other relief/reliefs to which the applicants is entitled to

under the facts and circumstanées of the case and deem fit and
proper.
|

9. INTERIM ORDER PRAYED FOR;

pending disposal of this application the applicants pray for an
interim order directing the respondents to allow the applicants to
continue in their posts of casual labours in the Telecommunication
Department as Night Guard and I?'arash-cum-W/Man 146 to 156 tull
the disposal of this original appliczation.

10.  This application has been filed through Advocate.

11. PARTICULARS OF IPO:

1. I.P.O. No. - ,
2. DATE : -
3. PAYABLE AT: - GUWAHATI.

12. LIST OF ENCLOSURES:

As stated in the “INDEX".

I
'

Contd..
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VERIFICATION.

I, Sri Kameswar Kardong, aged about years, son of Rupeswar
Kardong, resident of village Birubari, P.O.- Gopinath Nagar, P.S.-

Paltan Bazar, Guwahati-6 do hereby verify the contents of

paragraphs /, 2.3 4’ ‘7’/0 are true to my knowledge, and
, L 25 (,/
paragraphs /{ belief to be true on legal advice and that I

have not suppressed any material facts.

And I set my hand on this verification today the S 3t InoeAps)

2003, at Guwahati. | |

Wwﬁl W‘y

Signature of the applicant.

Contd..
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,//? Q/' : CENTRAL ADMINISTRATIVE TRIBUNAL j
' GUWAHATI BENCH

Original Application No. 273 of 2001
Date of decision : This the 7th day of March, 2002.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Hon'ble Mr. K.K.Sharma, Member (A).

Sri Kameswar Kardong (146)

S/o0 Rupeswar Kardong,
Village-Birubari,

P.0O. Gopinath Nagar,

P.S. Paltanbazar,

Guwahati-16.

District-Kamrup, Assam & 9 Ors.

...Applicants

By Advocate Mr. A.C.Buragohain.and Mr N. Borah.

-versus- ' KKD
: nion of India (Represented ' ,l/(p‘ ]//

Secretary, Department of
Telecommunication).

The Bhhirman-cum-Managing Director, R ' b\
Bhagat Sanchar Limited, 7/47

Sanfhar Bhawan, New Delhi.

iarvtul ‘The Chief Genheral Manager, \
e Assam Circle, Telecommunication,
Guwahati-7.

4. The General Manager,
Telecommunication, Kamrup
Telecom District, Guwahati-7.

5. The Divisional Engineer,

Central Telegraph Office, -
Guwahati-1.

Respondents'
By Advocate Mr. A.Deb Roy, Sr.C.G.S.C.

O R DE R (ORAL)

CHOWDHURY J.(V.C.).

The applicants are ten (10)| in number who are
similarly situated. Leave was. accordingly granted upon them

to espouse their cause by a single application. The

cmm\;ega robe / )
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i interim order dated 29.5.1998 the

// A
/&zgfxﬁ a
/ /b e

applicants- earlier also

conferment of temporary status i

came ' before

this Tribunal for

n O0.A. No. 112 of 1998

’

through their Union. In the said O.A. an interim order was

passed on 29.5.1998 directing the

and they .. .- continued to work ti
:E finally disposed of along with o
common

applicants to file representation

d - ' the members of the Union from service.

judgment and. order by the

respondents not to remove
Pursuant to that
applicants were engaged
11 now. The said 0.A. was

thers on 31.8.1999 by a

Py

Tribunal directing the

individually within a

period of one month from date of receipt of that order and

1f such representations are f
R
r.difected to

g Y

LT
A

L. ©on W\, .
7. - p~.consultation with the records. It

LA %\ \

S . ARV , .
o v their-<caBes were considered and by
,u?k / ’

-\ 29.6.200

\
NN
PR e o

Y
satisty’/the eligibility criteria a
_satgsty g y cri

it was communicated tha

was also informed that they .we

labourer with effect from 31.7.200
25.7.2001 the Tribunal

impugned order dated 29.6.2001.

scrutinize and examine

iled, respondents were

each case in
appears that

the impugnéd order dated
t- the applicants did not

s laid down in the Scheme

“iswwffor conferment ot temporary status. By the said . order it

re disengaged as casual

1. By interim order dated

suspended the -operation of the

. S0 the applicants are

virtually working under the respondents.

2. ‘The respondents submitted

its written statement. In

the written' statement the respondents took the plea that

the applicanﬁs were not regularly
they were appointed
rules. It was .also stated that as
' dated 29.5.1998 passed in O.A. No.
re-engaged on 18.11.1998 after a

months. According to the

respondents

engaged by the D.E. and

in contravention of the departmental

per order of the Tribunal
112/1998 applicants were
break of about thirteen

break in service

Contd..
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reasons the applicants have compl

/_,

:».during all these years. It was al

\

exceeding twelve

circumstances as per the circular No.

months is not

gg,;

condonable in any

269-3/92-STN dated

21.10.1992 issued by the Telecom Directorate, New Delhj.

3. Heard Mr. A.C.Buragohain),

learned counsel for the

applicants and Mr. A.Deb Roy, learned Sr. C.G.S.C. for the

respondents.
. The respondents though in
29.6.2001 ;tated that the applican
eligibility criteria as laid down

nowhere mentioned that the applica

days of service in any given ye

~ .

the impugneﬁ order dated
ts could not satisfy fhe
in the Scheme but it was
nts did not'cémplete 240

Vi

ar.” Whatever may be the
eted 240. days of service
so stated in the written
gaged on 18.11.1998 in
I'ribunal on 29.5.1998 in

eferred to,Annexure—A/lO

\Y ‘\' '
'/Qy§<;;f£;§tat ent that the applicants were disengaged from service
.?\ '«Q :,’ ‘\ \ 1.
‘90?5_ qam,  ON :.50.9.1997 but they were re-en
LW Za view of, the order passed by the
AR | .vJ
3@ﬁ“§ v og.a. 8N - 112/98. The documents r
? LN w//, Q?
Ny %
oSN s

CUWAR

payments were made to the app

contractor on the

strength of pay order

eries to the rejoinder also épeaks that the applicants

rendered their service continuouslzyfln some of the cases

licants through private

issued by the

Accounts Offﬁcer, Central Teleghraph Office on the basis of

a certificate given by the Chief

Superintendent, Central

‘Telegraph Office, Guwahati and in| some cases by the Sub

Engineer.
&ng 4

N

Divisional Engineer and in some of| the cases by the Junior

Telecom Officer but pay order was

\

passed by the Divisional

5. For all the facts and cifcumstances stated above,

we are of the view that the appl

icants are working under

the respondents and accordingly re

spondents are directed to

Contd...
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consider the case of the applicants sympathetically Vfor
grant of témporary status as per law. Before concluding Mr.
A.Devaoy( Sr.C.G.S.C. submitted that the applicant no. 8 -
Sri Sachin Das (153) is no longer alive and hé has‘expired

on 11.4.2001. Mr. A.C.Buragohéin, leafned counsel for the

appllcants submltted that his name was wrongly shown in, the‘

PRV

 von ey _-,....a-»g-(,-rnﬁ»--wur“'n-‘w‘ B —a.ﬂ Y e, e ) " ST n... Gt

appllcatlon. He did not sign in the: Vakalatnama,so the name

, of the applicant no.8 may be deleted.

5t/ VICE CHALWFAN
58/ MEMBLR (A)
“RUE COPY
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